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MOTION FOR EXTENSION OF 
TIME FOR PRESENTATION OF 
THE REPORT OF THE JOINT 

COMMITTEE OF THE HOUSES ON 
THE PREVENTION OF WATER 

POLLUTION BILL 1969 

SHRI   CHAUDHARY  A.   MOHA-
MMAD (Bihar) : Sir, I beg to move— 

"That the turn: appointed for the 
presentation of the Report of the Joint 
Committee of the Houses on the Pre-
vention of Water Pollution Bill, 1969 be 
extended up to the last day of the first 
week of the Seventy-fifth (February-
March, 1971) Session of the Rajya 
Sabha." 

The question was put and tlte motion was 
adopted. 

I. REPORTS OF THE    COMMIS-
SIONER FOR SCHEDULED   CASTES 

AND SCHEDULED TRIBES 

II. REPORT OF THE COMMITTEE 
ON UNTOUCHABILITY, ECONOMIC 

AND EDUCATIONAL DEVELOP-
MENT OF THE SCHEDULED 

CASTES —contd. 

SHRI K. S. CHAVDA (Gujarat) : Before he 
speaks, I would like to know how many hours 
are allotted for this discussion because in the 
other House 22 hour* were allotted for this. 

SHRI OM MEHTA : Six hours have been 
allotted. To-day has been allotted for it but we 
can go on for 6 hours if you like. 

SHRI K. S. CHAVDA : Twelve hour* 
should be given. 

MR. DEPUTY CHAIRMAN : Last time we 
discussed this for one day. Today is the 
second day. We can discus* this to-day and if 
you want we may continue it   tomorrow also. 

SHRI K. S. CHAVDA : Suppose this goes 
on till five, the day will be over. 

 

MR. DEPUTY CHAIRMAN : When it was 
decided that we will have for six hours, we 
will have for six hour*. 
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SHRI K. S. CHAVDA : How many hours 
are allotted? 

MR.   DEPUTY   CHAIRMAN   :   Six 
hours. 

SHRI K. S. CHAVDA : How can we do jus 
ace  to this subject in that time? 

MR. DEPUTY CHAIRMAN : Please listen. 
Mr. Mehta says that if some Members still 
want to speak, the time can be further 
extended. 

SHRI K. S. CHAVDA: We do not want 
mercy from anybody. 

MR. DEPUTY CHAIRMAN : He is giving 
the opinion of the Government. Members are 
not at the mercy of the Government or 
anybody. 

SHRI MULKA GOVINDA REDDY 
(Mysore) : We should remember that in the last 
two years we never discussed these reports. 
Now only we are discussing these reports for 
the years 1966-67, 1967-68 and 1968-69 and in 
addition we are discussing the report on 
Untouchability, Economic and Educational 
Development of the Scheduled Castes as laid 
on the Table. We are discussing four reports 
and so it is but necessary that we should devote 
at least 12 hours on this and if we decide about 
the duration for this discussion, ve can also 
allot the time according to that to the different 
parties. 
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SHRI   SRIMAN    VRAFULLA     GO-
SWAMI (Assam) : He is talking on all 
matters. We are not prepared to hear him. 
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SHRI K. S. CHAVDA : Sir, the problem of 
Scheduled Castes is a national problem and 
poli tics should not be brought in. Much of the 
time of the House is being taken on this. 
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"I shall work fur India in which the 
poorest shall think that it is t l ieir  counlry 
in whose making they have effective voice, 
an India in which there shall be no high 
class or low class ol people." 
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(juration was raised in this House. This 
is an insult to this honourable House 
because nothing lias come out from the 
Home Ministry. This shows that the Union 
Government is not serious about pre 
venting the gruesome murders in this 
country. The Prime Min i s t e r  who is the 
Home Minister should come and make a 
statement in this House regarding these 
two points and also regarding the steps 
taken or are proposed to be taken for 
stopping these a t t a c k s  on the Harijans. 
We are discussing all the three reports 
together which never happened in the past 
< (he discussion of the first report of 
the Commissioner for .Scheduled Castes 
and Scheduled Tribes. 1951. Moreover, 
we are also report  of the 
Elayaperumal Committee. The Com-
missioner's report is an annual one and i; 
should be discussed annually. It is 
meaningless and useless to discuss all the four 
reports at a time. Does it show the progressive 
ness of the present Government ?  I ask. 

SHRI OM MEHTA : Last year you wre 
also pari of the Government. 

SHRI K. S. CHAYDA : Alter the split you 
should have discussed two    reports, but only 
one was there.    The split took place in August 
1969   and after that should have discussed two 
reports, 

SHRI OM MEHTA : Your other colleagues 
took a lot of time for other things. 

SHRI K. S. CHAYDA : No. you m moved the 
Business Advisory Committee that this report 
should be taken up for discussion. Have you 
ever moved it? If you had done thai, then you 
would had every right to say like this. But you 
never did. So that is no; correct. I arri talking 
about the period after 1969. That is why I said 
that aftet the report of the Commissioner for 
Scheduled Castes and Scheduled Tribes. 1951. 
was discussed, nothing has happened in this 
House on these reports. And now we are 
discussing all these   four reports together. 

SHRI T. V. ANANDAN (TamilNadu) : 
They are interested in toppling the Govern-
ment.-  

SHRI OM MEHTA : You have put it 
rightly.  Thank you very much. 



 

SHRI K. S. CHAVDA : Yes, that is 
correct. 

The report of the Commissioner for 
Scheduled Castes and Scheduled Tribes costs 
Hie Government nearly Rs. one million every 
year. Then, what is the use of spending public 
money if the report is not discussed in time? 
This is our chronic complaint and the 
honourable Minister should assure the House 
that these reports will be discussed every year 
without fail and that under no circumstances 
will they be postponed   to   the   following   
year. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI JAGANNATH RAO): May I submi t 
that the delay is not because the Ministry is not 
interested in discussing the report every year? 
This House is well aware that a Parliamentary 
Committee has been appointed and that 
Parliamentary Committee has to review the 
reports of the Commissioner for Scheduled 
Castes and Scheduled Tribes every year and 
their reports are to be laid on the Table of the 
House, and then only we have to take action. 
That is the reason why all these three reports   
are   being   discussed   together. 

SHRI K. S. CHAVDA : No, the honourable 
Minister is misleading the House, I am a 
member of that Committee. I know that. It is 
not the case. It is a lame excuse.. 

Sir, this is the report of the Commissioner 
for Scheduled Castes and Scheduled Tribes 
under Art. 338 of the Constitution. This is not 
the report of all the backward classes. 

SHRI JAGANNATH RAO :  I do  not 
say 

SHRI KS. CHAVDA : You are reducing 
the size of the report every year. 

 

SHRI K. S. CHAVDA : You are not 
the Chairman, though you  arc a Minister, 
You   are intervening    unnecessarily. 

SHRI CHITTA BASU : He may be a   
Minister but   not   the   Chairman. 

SHRI K. S. CHAVDA : Yes, that is what I 
said.    He has to behave. 

This is not ihe report of all the backward 
classes. Why do you include nomadic tribe, 
the semi-nomadic tribe, and the de-notified 
tribe in the Commissioner's report. 

SHRI JAGANNATH RAO : We arc in 
charge of the whole thing. 

SHRI K.  S.   CHAVDA:  Under   the 
Constitution Schedule Castes and Scheduled 
Tribes are specified by the President—under 
Aticles 341 and 342 respectively. The 
President has not certified up till now any 
other community as backward classes under 
clause (1) of Article 340. these things should 
be taken note of . It is therefore, 
unconstitutional to mention all these classes in 
the report. 

After the split of the Congress, the ruling 
party that the Centre has been speaking a lot 
about the welfare of the weaker sections in 
general and the Scheduled Castes and the 
Scheduled Tribes in particular. But there is a 
wide gap betwen the preaching and the 
practice. For example, no provision has been 
made in the fourth Five Year Plan for housing 
the Scheduled Castes and Scheduled Tribes, 
even though they are still living in the outskirts 
of villages and in the slums in the cities. 
Government have set up a Housing and Urban 
Development Finance Corporation with a 
revolving fund of Rs. 200 crores. But these 
peop will not be in a position to take advantage 
of this Corporation because the rates of interest 
are very, very high. Therefore, this 
Corporation is meant only for well-to-do 
people and not for the weaker sections or the 
Scheduled Castes and Scheduled Tribes. I 
would like to make one suggestion regarding 
the housing si me for the Scheduled Castes and 
Scheduled Tribes. There was a reconstruction 
scheme-Scheme 2ig~in the former State of 
Bombay consisting of Maharashtra, Gujarat 
and some portio . ol Mysore, when the former 
Deputy Prime Minister, Shri Morarji Bhai 
Desai was the Chief Minister of Bombay. 

AN HON. MEMBER : What has he done? 

SHRI K. S. CHAVDA : He has done much 
more than anybody else in India, I am giving 
you a practical example of what he has done. 
He is a socialist in action. I am just giving you 
an example of what he has done, . . 
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MR.   DEPUTY   CHAIRMAN :  How 
long will you tike to complete your speech? 

SHRI K. S. GHAVDA  : I have just started. 

MR.   DEPUTY   CHAIRMAN   :   No, 
you have taken nearly 15 minutes. 

SHRI K. S.  CHAVDA  : I will take a little 
more tii ic. 

yMR .    DEPl TY   CHAIRMAN    :    If 
ou     are   likely   to   take.... 

SHRI K. S.   CHAVDA :   You   know 
about my Party's time. 

MR. DEPUTY CHAIRMAN : Then you 
can continue your   speech tomorrow. 

SHRI K. S. CHAVDA  : All right. 

MR. DEPUTY CHAIRMAN : The House 
stands adjourned till 11 A. M. tomorrow. 

The House then adjourned at five 
of the clock till eleven of the clock 
on Tuesday, the 10th November, 
1970. 

  


